FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF POWERDEAL ENERGY SYSTEMS
(INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Powerdeal Energy Systems (India) Private
Limited

Date of incorporation of corporate debtor

10/09/2004

Authority under which corporate debtor is
incorporated / registered

ROC Mumbai

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U29300MH2004PTC148511

Address of the registered office and
principal office (if any) of corporate debtor

F-29 MIDC Satpur, Nasik, Maharashtra, India,
422007

Insolvency commencement date in respect
of corporate debtor

11/07/2024

Estimated date of closure of insolvency
resolution process

07/01/2025

Name and registration number of the
insolvency professional acting as interim
resolution professional

Dhaval Jitendrakumar Mistry
Reg No. IBBI/IPA-001/1P-P-01853/2019-
20/12849

Address and e-mail of the interim
resolution professional, as registered with
the Board

9/B, Vardan Complex, Nr. Vimal House, Lakhudi
Circle, Navrangpura, Ahmedabad — 380014
Email: cadhavalmistry@yahoo.com

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

/B, Vardan Complex, Nr. Vimal House, Lakhudi
Circle, Navrangpura, Ahmedabad — 380014
Email: cirp.powerdeal@gmail.com

11.

Last date for submission of claims

25/07/2024

12,

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

https://ibbi.cov.in/en/home/downloads
Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Powerdeal Energy Systems
(India) Private Limited on 11/07/2024.

The creditors of Powerdeal Energy Systems (India) Private Limited, are hereby called upon to

at the address mentioned against entry No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12 (Not Applicable),
shall indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the class (Not
Applicable) in Form CA.

= .

-

Submission of false or misleading proofs of claim sh/glﬁ/;t:t:ract. bL 3 h} S.
— "I:‘\ -

f \P Req. No

=]

Date: 12/07/2024 ( ar;
Place: Ahmedabad IBBI/IPA- 853/2019-20/12849
AFA Valid till: 06.12.2024
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NOTICE AS PER SECTION 21 B

NAME OF OWNER : S.K. Buildcon Through
It’s Proprietor
Sau. Sunanda N. Karpe
NAME OF ARCHITECT : Ar. Manish P. Jadhav
NAME OF : Mr. Vijay B. Amesur
STRUCTURAL
ENGINEER
G. No. : 26/2A/1 ,Plot No- 11+12
Shiwar : Makhmalabad
COMMENCEMENT : LND/BP/C1/438/2023
No. Date : 30.01.2023
PLOT AREA : 538.00 Sgm
NO OF TENAMENTS : Flat- 08, Shop- 5
F.S.I. 1.1+Premium+Ancilary F.S.I
APPROVED PLANS ARE AVILABLE ON SITE.
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(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

OR A ONO REDITORS O
RDEA R DIAY PRIVA »

RELEVANT PARTICULARS

Name of corporate debtor Powerdeal Energy Systems (India)

Private Limited

Date of incorporation of corporate debtor | 10/09/2004

Authority under which corporate debtor ROC Mumbai

is incorporated / registered

Corporate Identity No. / Limited Liability U29300MH2004PTC148511

Identification No. of corporate debtor

Address of the registered office and
principal office (if any) of corporate debtor

F-29 MIDC Satpur, Nasik, Maharashtra,
India, 422007

Insolvency commencement date in 11/07/2024

respect of corporate debtor

Estimated date of closure of insolvency 07/01/2025

resolution process

Name and registration number of the
insolvency professional acting as
interim resolution professional

Dhaval Jitendrakumar Mistry
Reg No.
IBBI/IPA-001/IP-P-01853/2019-20/12849

SRM tender Notice
MAHATRANSCO 3 Call)

Address and e-mail of the interim
resolution professional, as registered

9/B, Vardan Complex, Nr. Vimal House, Lakhudi
Circle, Navrangpura, Ahmedabad- 380014
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Govt to observe 25 June as FESSCEZUEUTEZE N

Samvidhaan Hatya Diwas

NEW DELHI: The Gov-
ernment of India on Friday an-
nounced that June 25 will be
observed as ‘Samvidhaan Hatya
Diwas’ so that tribute can be paid
to all those who suffered and
fought against the gross abuse of
power during the period of Emer-
gency. The government through
a Gazette notification dated July
11 said, “Whereas, a proclama-
tion of Emergency was made on
25th June, 1975, following which
there was gross abuse of power
by the Government of the day and
people of India were subjected to
excesses and atrocities.”

“And whereas, people of In-
dia have abiding faith in the Con-
stitution of India and the power
of India’s resilient democracy;
Therefore, Government of India
declares 25th June as “Samvid-
haan Hatya Diwas” to pay trib-

fought against the gross abuse
of power during the period of
Emergency and to recommit the
people of India to not support in
any manner such gross abuse of
power, in future,” the notification
said. Meanwhile, Union Home
Minister Amit Shah too said that
the observance of ‘Samvidhaan
Hatya Diwas’ will help keep the
flame of individual freedom and
prevent dictatorial forces like the
Congress from repeating those
horrors.

On his social media handle
X, the Home Minister said, “On
June 25, 1975, the then PM Indira
Gandhi, in a brazen display of a
dictatorial mindset, strangled the
soul of our democracy by impos-
ing the Emergency on the nation.
Lakhs of people were thrown
behind bars for no fault of their
own, and the voice of the media

“The Government of India has
decided to observe the 25th of :
June every year as ‘Samvidhaan :

Hatya Diwas.’ This day will com- : Bombay High Court on

memorate the massive contribu- : Friday allowed a plea by

tions of all those who endured the : Congress leader Rahul

inhuman pains of the 1975 Emer- : Gandhi seeking to quash

¢ a directive of the Bhi-
“The decision made by the : wandi magistrate court
government led by PM Shri @ : that allowed a Rashtriya
¢ Swayamsevak

honor the spirit of millions who : (RSS) functionary to

struggled to revive democracy i “belatedly” present certain docu-

] ! ments in a criminal defamation
cution at the hands of an oppres- :

sive government,” the Minister :

said. “The observance of “Sam- : quashed and set aside. Magistrate

¢ court is directed to go ahead with
¢ trial in accordance with the law
¢ and parties are expected to coop-
of our democracy alive in every :

gency,” Shah said.

narendramodi Ji is intended to

despite facing inexplicable perse-

vidhaan Hatya Diwas’ will help
keep the eternal flame of indi-
vidual freedom and the defense

Indian, thus preventing dicta-
torial forces like the Congress

HC allows
Rahul’s plea

MUMBALI: The

Sangh

complaint.

“The impugned order is

erate to dispose of the matter ex-

i peditiously,” the High Court held,
¢ noting that it had not gone into the
from repeating those horrors,”

merits of the matter.

member of the Bharatiya
Janata Party (BJP) over
Gandhi’s statement of

mander In Thief”.

tee, on September 20, 2018.

It said, “In relation to the Ra- :
fale Aircraft deal, while address- :
ing a public rally at Jaipur then at :

Amethi, Gandhi defamed Prime

Minister Narendra Modi and BJP :
party members with the remark :
‘chowkidar chor hai’ (guard is a :
thief)... these derogatory remarks :
tarnished the image of PM at the :

national and international level.

mation suit filed by a

calling Prime Minister :
Narendra Modi, ‘Com- :

The complaint was :
filed by Mahesh Shrishri- :
mal (43), member of the
BJP Maharashtra State Commit- :

ute to all those who suffered and

was silenced”.

he added.

The case pertains to a defa-

.............................................................................................................................................................................................................................

SC grants interim : J arange Patil criticises | IMD issues
bail to Kejriwal

NEW DELHI: The
Supreme Court on Fri-
day granted interim bail to
Delhi Chief Minister Ar-
vind Kejriwal in the case
registered by the Enforce-
ment Directorate (ED) in
the Liquor Policy scam. A
Bench comprising Justice
Sanjiv Khanna and Justice
Dipankar Datta held “Given
right to life is concerned and
since the matter is referred
to a larger bench, WE DI-
RECT ARVIND KEJRI-
WAL TO BE RELEASED
ON INTERIM BAIL.”

The Bench while grant-
ing the interim bail referred
Kejriwal’s petition to a larg-
er bench to examine Sec-
tion 19 of the Prevention of
Money Laundering Act. To
examine whether there is a
need or necessity of arrest
must be read as a condition
into Section 19 of the Pre-
vention of Money launder-
ing Act.

The Bench said Arvind
Kejriwal has suffered incar-

days. He is an elected leader :
and it is up to him whether :

he wants to continue in the

bench added.

under S.19 of the PMLA.

However, the bench chose

tion so far.

er bench.

Corruption Act in the same :
liquor policy case on June :

Listen to complainants, :
says Yogi '

25.

The Supreme Court was ;
hearing the plea of Delhi :
CM challenging the arrest :

Mahayuti, MVA

BEED: Maratha reservation ac-

g S U & tivist, Manoj Jarange-Patil, attacked
role or not. “Courts can’tdi- 1 poih the ruling Mahayuti govern-

rect Kejriwal to step down 1 on¢ 4pq opposition MVA on the

M 142, .
because of his arrest, it’s + issue of reservation for the Maratha

for him to take a call, ” the : community, calling them two sides

. : of the same coin.
Justice Khanna held that :

the arreit meets the pa.ramy-’ : Maratha community as part of his
eters of “reasons to believe” :
. awareness peace rally, he severely

criticised Chief Minister Eknath

to orant him interim bail ¢ Shinde, Deputy Chief Minister De-
confs;i dering his incarcera- vendra Fadnavis, OBC leader Chha-
& ¢ gan Bhujabal, Munde brother-sister

Addressing the members of

The bench clarified that duo and those who oppose reserva-

the question of interim bail : tion for the Marathas.
can be modified by the larg- :
y g : called by the state government with
Kejriwal will, however. reference to Maratha-OBC reserva-

remain in custody since he : tion, he attacked the ruling party and

was arrested by the CBI : the opposition.

under the Prevention of

On issue of the all-party meeting

He alleged that the leaders of :
Mahayuti and Maha Vikas Aghadi
do not want to give reservation to :
poor members of the Maratha com- :
munity. :

Continuing his criticism further
of the MVA leaders, he accused them
of using the Marathas for votes.

“I think both (ruling parties and 3
opposition) are the same. Because :
they seem to be working like you :
kill, I cry. Both pushing each other,”
he claimed. “If the MVA leaders :
did not come for all-party meeting, :
then if the government has the will, :
why is the government not doing :
it,” he asked. The activist said that :
OBCs used to have 180 castes, but :
now there are close to 350 castes,
which are included in OBC cat- :
egory as sub-castes, he added. ¢ Mumbai, said.

.
.

. -
M -
b -

.
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- Orange alert

MUMBAI: The India Meteorologi- :
cal Department (IMD) issued an orange :

alert, indicat-

ing heavy to :
very heavy :

rainfall in

Mumbai and :

neighbouring

Thane today :

(Saturday).

: The IMD has also issued an orange alert :
: for Palghar, Raigad, Ratnagiri and Sind- :
: hudurg districts of Maharashtra’s Konkan :
¢ belt. “There is a monsoon trough and a :
: cyclonic circulation has also developed :
¢ over Mumbai, which has resulted in
: strong westerly winds. Therefore, there :
i is a probability that the Kokan belt of :
! Maharashtra can see heavy to very heavy :
rains during the period,” sources in IMD,

Can’t keep

Shambhu border
. blocked: SC

NEW DELHI: “How
i can the State block a high-
¢ way?” the Supreme Court
: on Friday asked the Hary-
ana government, directing
¢ it to remove barricading at
: the Shambhu border near
: Ambala where agitating
farmers have been camp-
ing since February 13.

: A bench compris-
¢ ing Justice Surya Kant
¢ and Justice Ujjal Bhuvan
: upheld the Punjab and
: Haryana High Court order
¢ which on July 10 directed
: the state government to
¢ open within a week the
¢ Shambhu border near Am-
: bala that was locked down
¢ in February to prevent
¢ protesting farmers from
: marching towards Delhi.

:  The Supreme Court
: benchremarked, “How can
: State block a highway? It
: has a duty to regulate traf-
: fic. We are not only saying
i open but regulate it.”

: The Haryana govern-
+ ment had set up barricades
: at Ambala—New Delhi Na-
¢ tional Highway in Febru-
¢ ary, when Samyukta Kis-
! san Morcha (SKM) and
i Kisan Mazdoor Morcha
(KMM) had announced
¢ to march towards Delhi
in support of their various
¢ demands, including a le-
¢ gal guarantee to minimum
¢ support price (MSP) for
: crops.

The Apex Court also
: adjourned the hearing on
government’s
¢ plea which had sought

: Haryana

¢ a judicial probe into the
¢ death of a 22-year-old
: youth protesting during
the farmer’s agitation.

A division bench of the
¢ Punjab and Haryana High
i Court comprising Jus-

tice G S Sandhawalia and
Justice Vikas Bahl had on
July 10 directed Haryana
to remove the barricade at
Shambhu border and the
general public is not put to
inconvenience.

The Supreme Court
held that the border should
be opened forthwith and
suggested the Haryana
Government to have talks
with the farmers and hear
their grievances.

Why are you shying
away from having talks
with the farmers? Talk to
them and if they still want
to protest regarding their
demands provide them
with facilities, the SC
bench orally remarked.

The High Court had
also clarified that its direc-
tion to open the Shambhu
border which connects
Haryana and Punjab is
meant for all citizens, and
not restricted to any par-
ticular class.

The petitioner, Advo-
cate Vasu Ranjan Shandi-
lya, had filed a petition in
the High Court seeking
clarification and directions
to open the Shambhu bor-
der for the general public,
especially  businessmen,
departmental store owners
and street vendors who are
providing essential com-
modities to Ambala.

He said another peti-
tioner, Uday Pratap, had
sought the opening of
the border for farmers,
“I am requesting to open
for business man, street
vendors, “ the petitioner
pleaded.

To this, the High Court
clarified that their direc-
tions are for everybody
not just farmers.

............................................................................................................................................................................................................................

Bengal LoP
calls on Shah

ceration for more than 90  policy case.,

by the ED in the liquor :

Form No. 3 [See Regulation-15 (1)(a)) / 16(3)
@, DEBTS RECOVERY TRIBUNAL MUMBALI (DRT 3)
@ 1st Floor, MTNL Telephone Exchange Building,
@  Sector-30 A, Vashi, Navi Mumbai- 400703
Case No.: OA/848/2023
Summons under sub-section (4) of section 19 of the Act,
read with sub-rule (2A) of rule 5 of the Debt Recovery
Tribunal (Procedure) Rules, 1993. Exh. No.:
UNION BANK OF INDIA
VIS
AMOL DYANDEO PEKHALE
To,
(3) MRS VANITA UTTAM MORE
AT POST MADSANGVI TAL AND DIST NASHIK
NASHIK MAHARASHTRA 422003
(4) MRS VARSHA KAILAS KADAM
AT POST MADSANGVI TAL AND DIST NASHIK
NASHIK,MAHARASHTRA —422003
(5) MRS KOMAL DAULAT MAGAR AT POST
MADSANGVI TAL NASHIK
NASHIK MAHARASHTRA 422003
SUMMONS
WHEREAS, OA/848/2023 was listed before Hon’ble Pre-
siding Officer/Registrar on 08/06/2023.
WHEREAS this Hon’ble Tribunal is pleased to issue sum-
mons/ notice on the said Application under section 19(4) of
the Act, (OA) filed against you for recovery of debts of Rs.
3152697. 20/- (application along with copies of documents
etc. annexed).
In accordance with sub-section (4) of section 19 of the Act,
you, the defendants are directed as under:-
(i) to show cause within thirty days of the service of sum-
mons as to why relief prayed for should not be granted;
(ii) to disclose particulars of properties or assets other than
properties and assets specified by the applicant under serial
number 3A of the original application;
(iii) you are restrained from dealing with or disposing of
secured assets or such other assets and properties disclosed
under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of
properties;
(iv) you shall not transfer by way of sale, lease or other-
wise, except in the ordinary course of his business any of
the assets over which security interest is created and/ or
other assets and properties specified or disclosed under se-
rial number 3A of the original application without the prior
approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds re-
alised by sale of secured assets or other assets and sale pro-
ceeds in the account maintained with the bank properties in
the ordinary course of business and d or financial institu-
tions holding security intert
You are also directed to file the written startent with a copy
thankfurnished to the applicant and to appear before Regis-
trar on 24/07/2024 at 10:30A.M. futpg which applicathall
be heard and decided in your absence.
Given under my hand and the seal of this Tribunalis
date:27/05/2024.

Note : Strike out whichever is not applicable.

Signature of the Officer
Authorised to issue summons

LUCKNOW: Chief

* Minister Yogi Adityanath

on Friday held a ‘Janata
Darshan’ at his official
residence in Lucknow, ad-
dressing the grievances of
hundreds of people from
various districts. The CM
directed the officials to care-
fully listen to complaints,
communicate  effectively
with complainants and take
appropriate action.

During this, citizens
presented a range of is-

sues, including problems :

with the police, land en- :

croachments, and trans- gal Legislative Assembly Suvendu Adhikari has called :

S : on Union Home Minister Amit Shah and apprised him
Yogi listened to each : . L . w

. ¢ of the latest political situation, including that of “mob :
complaint and assured the : ". -
attendees that their con- - violence,” across the state.

cerns would be addressed :

fer requests.

cases. Among the attend-
ees was a teacher who re-

quested a transfer due to : :
: post-poll violence and extended full support regarding :
: the abatement of the same,” the Nandigram BJP MLA :

personal issues.

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
POWERDEAL ENERGY SYSTEMS (INDIA) PRIVATE LIMITED g

RELEVANT PARTICULARS

1. | Name of corporate debtor

Powerdeal Energy Systems (India)
Private Limited

2. | Date of incorporation of corporate debtor

10/09/2004

3. | Authority under which corporate debtor
is incorporated / registered

ROC Mumbai

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U29300MH2004PTC148511

5. | Address of the registered office and

principal office (if any) of corporate debtor

F-29 MIDC Satpur, Nasik, Maharashtra,
India, 422007

6. | Insolvency commencement date in 11/07/2024
respect of corporate debtor
7. | Estimated date of closure of insolvency 07/01/2025

“He (Amit Shah) enquired about the victims of the

: said on his X handle.
: “I handed over a USB drive to him which contains :
i video footages of the Chopra public flogging incident :

(on a woman), Cooch Behar disrobing incident of a

Biden doing

ROME: US President Joe Biden

KOLKATA: Opposition leader in the West Ben- ) 3
: earthquake of mild in-

Kashmir

SRINAGAR: An

¢ tensity, with epicentre in
: north Kashmir’s Baram-
: ulla, jolted Kashmir on

Adhikari said he met Shah at his residence in New Friday, officials said.

promptly. He emphasised Delhi on Thursday and narrated about the “mob vio- :

the importance of satisfy- lence” that has rocked the state and the atrocities com- :

ing the victims in all valid : Mitted on women by TMC leaders Tajimul alias JCB in

: Chopra (North Dinajpur) and Jayant Singh in Kamar- :
¢ hati-Ariadaha in North 24 Parganas.

As per the National

: Center for Seismology-
¢ whichmonitors earthquake
¢ activity nationwide- the
¢ earthquake with a magni-
¢ tude of 4.1 on the Richter
¢ Scale hit J&K at around

12.26PM with epicentre in

¢ Baramulla district of north
¢ Kashmir.

The epicentre is locat-
ed at Latitude 34.42 and

: Longitude 74.34, with a
lady BJP Minority Morcha Karyakarta, Bankra Gang :
: War between two factions of TMC and TMC Pan- :
i chayat Member in Murshidabad roaming around with :
¢ Crude bombs and the Ariadaha incident,” Adhikari :
: elaborated.

recorded depth of 10 kilo-
metres.

While there was no
damage  report, offi-

i cials said panic spread to

well:

Baramulla and its adjoin-
ing areas where strong
tremors were felt. Some
videos surfaced on social
media showing people
coming out of homes and
offices.

“According to the Met,
the epicentre of the earth-
quake was in Baramulla
district, and its intensity is
reported to be 4.2. How-
ever, the earthquake we
experienced in Baram-
ulla town felt far stronger,
seeming to surpass even a
magnitude of 7,” said a so-
cial media user, Mir Bilal
from Baramulla.

A Baramulla resident
said the jolt was strong
and people were scared of
going back to their houses
for some time.

................................................................................................................................................

resolution process

8. | Name and registration number of the
insolvency professional acting as
interim resolution professional

Dhaval Jitendrakumar Mistry
Reg No.
IBBI/IPA-001/IP-P-01853/2019-20/12849

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

9/B, Vardan Complex, Nr. Vimal House, Lakhudi
Circle, Navrangpura, Ahmedabad- 380014
Email: cadhavalmistry@yahoo.com

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

9/B, Vardan Complex, Nr. Vimal House, Lakhudi
Circle, Navrangpura, Ahmedabad - 380014
Email: cirp.powerdeal@gmail.com

11.| Last date for submission of claims 25/07/2024

tis “doing well” and making a good
i impression, Italian Prime Minister
: Giorgia Meloni said on Friday. Mel-
toni attended the NATO summit in
: Washington held from July 9-11.

“I saw that he is doing well,” the

inews agency quoted Meloni as tell-

ing reporters. Meloni added that she
spoke with Biden during the sum-
mit.

“He gives the impression of a US
president who is working and who
organized this wonderful meeting,”
she said.

Speaking at one of the summit’s

12.| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not Applicable

13.| Names of Insolvency Professionals identified| Not Applicable
to act as Authorised Representative of creditors
in a class (Three names for each class)

14.| (a) Relevant Forms and
(b) Details of authorized
representatives are available at:

https://ibbi.gov.infen/home/downloads
Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Powerdeal Energy Systems (India) Private
Limited on 11/07/2024.
The creditors of Powerdeal Energy Systems (India) Private Limited, are hereby called upon to
submit their claims with proof on or before 25/07/2024 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12 (Not Applicable), shall
indicate its choice of authorised representative from among the three insolvency professionals listed
againstentry No.13to actas authorised representative of the class (NotApplicable) in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Dhaval Jitendrakumar Mistry
IBBI/IPA-001/IP-P-01853/2019-20/12849

AFA Valid till: 06.12.2024

Date: 12.07.2024
Place: Ahmedabad

DESHDOOT Times

Classifieds

CHANGE IN NAME

My old name Sateesh Chandra Indra Jeet Vishvkarma has
been changed to my new name Satishchandra Indrajit
Vishwakarma as per Adhar No.734295892400

(Bk-2979)

My old name Juned Sharif Khatik has been changed
to my new name Juned Sharif Kureshi as per Aadhar

No0.6209 9308 63978(Bk-2978)

.......................

S Korea protests

SEOUL: South Korea on Friday protested against
Japan’s renewed territorial claims to the disputed islets
lying halfway between the two countries, called Dokdo
by South Korea and Takeshima by Japan.

South Korean Ministry of Foreign Affairs said in a
statement that the South Korean government strongly
protests against the Japanese government’s unjust re-
peated sovereignty claims over Dokdo, which is clearly
an integral part of the South Korean territory historically,
geographically and under international law.

The ministry urged Tokyo to immediately retract its
territorial claims, which were made through Japan’s 2024
defense white paper released earlier in the day.

events, Biden mistakenly referred
to Ukrainian President Volodymyr
Zelenskyy as President Putin. At
age 81, Biden is the oldest president
in US history. His reelection bid has
been dogged by speculation about
his physical condition and cognitive
abilities.

...............................................
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